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President to complete the sum 
necessary to defray the charges 
which will conip in course of pay
ment during the year ending the 
31st day of March, 1?54, in respect 
of ‘Defence Capital Outlay*.”
Mr. Deputy-Speaker: What is the

rpoint of order? On what has been 
•disposed of?

Dr. S. N. Sinha: The point of order 
is this. A Member of the Communist 
Party has called our Army savage and 
torutal. I am sorry that at that time 
I was not present in the House. It 

:must be expunged from the proceed
ings because it is not a parliamentary 
language and it is an insult not only 
“to our Army but to the whole nation 
.and to this Parliament.

Mr. Deputy-Speaker: I only wish
that I am not taken by surprise. In 
view of what the hon. Prime Minister 
.said and in view of the fact that 
Mr. Gopal Rao had referred to some
thing else, the treatment by the otAcers 
of the lower cadre—that is how he 
*tried to explain on the spot—I cannot 
take cognisance of it. If the hon. 
.Member wants, he may kindly write 
to me. I will look into the whole pro- 
.ceedings and if necessary 1 will bring 
it before the House.

.‘SUPPLEMENl'ARY DEMANDS FOR 
GRANTS—PEPSU

Mr. Deputy-Speaker: The House will 
now .take the Supplementary Demands 
*for Grants in respect of PEPSU for 
the year 1952-53.

Having regard to the other financial 
‘business in the Agenda before the 
House, I propose to fix a time limit 
as follows.

The discussion on Supplementary 
Demands for Grants in respcct of 
PEPSU will continue for two hours at 
the end of which I shall apply guillo
tine and put all the Supplementary 
Demands for Grants to the vote of the 
House.

Thereafter the Demands for Grants 
on account relating to PEPSU will be 
taken up. I think one hour will be 
«uflRcient for that, so that at 7 p.m. 1 
shall put the Demands for Grants on 
Account relating to PEPSU to the vote 

the House.

The time limit for speeches will 
-ordinarily be 15 minutes for hon. 
Members and 20 minutes for Leaders 
of Groups. The Minister replying may 
take 20 minutes or more, if necessary.

I shall now place the Demands before 
the House.

D e m a n d  N o . 1— L a n d  R e v e n u e

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 2,58,000 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges whldi 
will come in course of payment • 
during the year ending the 31st 
March, 1953, in respect of Land 
Revenue.”

D e m a n d  N o .  7— O t h e r  T a x e s  a n d  
D u t i e s

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

 ̂ exceeding Rs. 98,900 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Other 
Taxes and Duties.”

D e m a n d  N o . 1 1 — E l e c t i o n s  f o r  
> L e g i s l a t u r e s

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 2,06,600 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 195.*̂ , in respect of Elec
tions for Legislatures.*'

D e m a n d  N o . 14—F i n a n c e  D e p a r t m e n t

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not 
exceeding Rs. 61,000 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Finance 
Department.”

D e m a n d  N o . 15—R e v e n u e  D e p a r t m e n t  

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not 
exceeding Rs. 25,300 be granted
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to the President out of the Ccs- 
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953. in respect of Revenue 
Department.

D e m a n d  N o . 17—A g r i c u l t u r e  a n d  
F o r e s t  D e p a r t m e n t

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 10,200 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Agri
culture and Forest Department/*

D e m a n d  No. 20—L a w  a n d  L o c a l  S e l f  
G o v e r n m e n t  D e p a r t m e n t

Mr, Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 7,900 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Law 
and Local Self-Govcrnrnent 
Department.”

D e m a n d  N o . 22—D i s t r i c t  A d m i n i s t r a 
t i o n

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 20,400 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges whicti 
will come in course of pa3mient 
during the year ending the 31st 
March, 1953, in respect of District 
Administration.*'

D e m a n d  N o . 24—A d m i n i s t r a t i o n  o f  
J u s t i c e

Mr. Deputy-Speaker: Motion fs:
“That a supplementary sum not 

exceediM Rs. 42,500 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of pajrment 
during the year ending the 31st 
March. 1953, in respect of Adminis
tration of Justice.^

D e m a n d  No. 27—E d u c a t i o n  

Mr, Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 100 be granted: 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Educa
tion.”

D e m a n d  N o . 29—^Pu b l i c  H e a l t h

Mr. Dep^ty-Speaker: Motion is:
“Jhat a supplementary sum not 

exceeding Rs. 100 be granted' 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment, 
during the year ending the 31st 
March, 1953, in respect oi Public 
Health.”

Demand No. 30—Agriculture 
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not* 
exceeding Rs. 1,84,200 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respcct of Agri
culture.”

D e m a n d  N o . 31—V e t e r i n a r y

Mr, Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 100 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Veteri
nary.”

D e m a n d  N o . 33—I n d u s t r i e s  a n d  
S u p p l i e s

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 79,700 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States  ̂
Union to defray the charges which
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fMr. Deputy-Speaker]
 ̂ will come in course of paymertt 

(during the year ending the 31st 
March, 1953, in respect of Indus
tries and Supplies/’

D e m a n d  N o . 34—M i s c e i x a n e o u s  
D e p a r t m e n t s

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not 
exceeding Rs. 1,07,800 be granted 
to the President out of the Con
solidated^ Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Miscel
laneous Departments.”

D e m a n d  N o . 36—C i v i l  W o r k s  

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not 
exceeding Rs. 4,48,900 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab State,' 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Civil 
Works.”

D e m a n d  N o . 38—C a p it a l  O u t l a y  o n

E l e c t A i c i t y  S c h e m e s  ( w i t h i n  t h e  
R e v e n u e  A c c o u n t )

Mr. Deputy-Speaker: Motion is:
^That a supplementary sum' riOt 

exceeding Rs. 31,900 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and Ekist Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Capital 
Outlay on Electricity Schemes 
<within the Revenue Account).**

D e m a n d  N o . 40—S u p e r a n n u a t i o n  
A l l o w a n c e s  a n d  P e n s i o n s

Mr. Deputy-Speaker: Motion is:
**That a supplementary sum not 

exceeding Rs. 2,05,000 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab Stateri 
Union to'defray the charges which 
will conie in course of payment 
during the year ending the 31st 
March, 1953. in respect of Super
annuation Allowances and Pen- 

jsions.”

D e m a n d  No. 41— Ŝt a t i o n e h y  a n d  
P r i n t i n g  

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 3,22,700 be granted 
to th^ President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges whioii 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Sta
tionery and Printing.

D e m a n d  N o . 42—M i s c e l l a n e o u s  

Mr. Deputy-Speaker: M o t i o n  is:
“That a supplementary sum not 

exceeding Rs. 17,38,400 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Miscel
laneous.”
D e m a n d  N o . 43—E x p e n d i t u r e  o n  

D i s p l a c e d  P e r s o n s

Mr̂  Deputy-Speaker: Motion is:
“That a supplementary sum )iot 

exceeding Rs. 200 be granted 
to the President out of the Con- 

■solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Expendi
ture on Displaced Persons,”

D e m a n d  N o .  43-A—C o m m u n i t y  .
D e v e l o p m e n t  P r o j e c t s

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 4,29,400 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Comr 
munity Development Projects.”

D e m a n d  N o .  43- B ~ C a p i t a l  O u t l a y  o n  
I n d u s t r i a l  D e v e l o p m e n t

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 3,00,000 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come In course of payment 
during the year ending the 31st 
March, 1953, in resoect of Caoitm
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Outlay on Industrial Develop
ment.”

D e m a n d  N o .  44— C a p i t a l  A c g p u n t  o f
I r r i g a t i o n , N a v i g a t i o n , E m b a n k m e n i

.AND D r a i n a g e  W o r k s  ( O u t s i d e  t h e  
R e v e n u e  A c c o u n t ).

Mr. Deputy-Speaker: Motion is:
, “That a supplementary sum not 

Exceeding Rs. 100 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the Slst 
March, 1953, in respect of Capital 
Account of Irrigation, Navigation, 
Embankment and Drainage Works 
(outside the Revenue Account).”

D e m a n d  N o . 4 4 - A — C a p it a l  O u t l a y  o n
“M u l t i - P u r p o s e  R i v e r  S c h e m j s s —  

B h a k r a  N a n g a l  P r o j e c t

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 28,61,600 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the Slst 
March, 1953, in respect of Capital 
Outlay on Multi-Purpose River 
Schemes Bhakra Nangal Project/’

D e m a n d  No. 47—C a p it a l  O u t l a y  o n  
S c h e m e s  o f  S t a t e  T r a d in g

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 100 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges whlrti 
will come in course of payment 
during the year ending the 31st 
March, 1953. in respect of Capital 
Outlay on Schemes of State Trad
ing.'’

D e m a n d  No. 48— I n t e r e s t  F r e e  a n d
I n t e r e s t  B e a r i n g  A d v a n c e s

Mr. Deputy-Speaker: Motion ir»:

“That a supplementary sum uot 
exceeding Rs. 19,72.500 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges whidi 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Interest 
Free and Interest Bearing 
Advances.*'

I must refer to the Cut Motions. 
Have hon. Meipbers given the
Cut Motions they intend to
move to the Secretary? All the
Demands relating to PEPSU having 
been placed before the House are now 
for discussion and whatever Cut
Motions any hon. Member wants to 
press may kindly be sent to the 
Secretary. I will now call upon Sardar 
Hukam Singh to speak.

Sardar Hukam Singh (Kapurthala- 
Bhatinda): That was the first budget 
placed before the Assembly of this
State in regard to which these supple
mentary grants are being placed here. 
PEPSU had no Assembly before that. 
The Union itself was formed about the 
middle of July 1948 and we had certain 
Governments in office, but there was 
no Assembly which could take up any 
budget. First a Caretaker Government 
was formed on the 20th August 1948 
of certain ofilcials of the PEPSU 
Administration and then another 
Ministry was formed which was called 
broad-based though it consisted of only 
two gentlemen. There was some agita
tion by the people and then the Care
taker Government can^ up which was 
also dissolved. After sometime, the 
popular Government of the Congress 
was formed on the 23rd of May 1951 
headed by Col. Raghbir Singh. That was 
called a popular Government and was 
composed of Congressmen. I do not 
know what test it was applied to be
cause previous Governments had not 
been called popular. I can recollect 
that only a month before that the 
Chief Minister had been defeated in a 
municipal election. Perhaps that added 
strength to his popularity and to 
Government as well and that was for 
the first time when we got a popular 
Government, a Congress Government 
in this State. Then since that date, the 
23rd of May, 1951, upto March 1952, 
the Congress remained in power. We 
are told now that we have these Sup
plementary Demands before this 
August Assembly, that thî  ̂ ai?tiun has 
been taken because the CentralOrovern- 
ment found that the administration 
was deteriorating, that the law and 
order position had totally gone down 
and there was instability in the 
Government. Therefore this action was 
thought necessary and the President 
thought it advisable to assume all 
powers. So far as law and order 
concerned. I make bold to say and* I 
challenge anybody who may be here 
to contradict me where he feels that 
I am wrong, if the figures be compared 
with what was happening during the 
regime of the Congress, and those^ 
during the lime when this United 
Front Party was In power, the in
cidence of crime certainly had been 
reduced to 50 per cent. If I take one
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[Sardar Hukam Singh] 
month, February 1952 and 1953*—in 
1952 the Congress Party was in power 
and in 1953 the United Front party 
w ^  in ofnce, when it was decided that 
the law and order position had deterio
rated very much and the administra
tion must he taken over by the Presi
dent. In 1952, in that one month, 41 
murders took place and in 1953, they 
were reduced to 21; dacoitie^ 10 in
1952, 5 in 1953; burglaries 137 in 1952. 
99 in 1953; robberies 35 in 1952, 12 in
1953.

Then, again, we have been told that 
in three out of the eight districts 
there was parallel Government being 
run by the communists. This would 
give the impression tli ît perhaps there 
was no Government at all in three out 
of the 8 districts. It is true that at 
the conjunction of Batinda, Sangrur 
and Patiala, one pocket is certainly 
there. In that pocket kisan sabhas 
have been constituted. Not that they 
have taken the law into their own 
hands. There was one case to which 
the hon. Home Minister referred. In 
that one case which was referred to, 
of course, a compromise had taken 
place. The witnesses were not pre
pared to go to court and they had 
compromised and that instance has 
been taken to illustrate that there was 
no law at all and people were carry
ing on their own courts. It is utterly 
incorrect to say that in these three 
districts they had any parallel Govern
ment or that the administration was 
not being carried on properly as was 
required by law. Of course, so far as 
I can find, the hon. Finance Minister 
IS rather feeling it is something, I 
should say, unusual that I am refer
ring to these things in these supple
mentary grants.

Dr. 8. P. Mookerjee (Calcutta South 
East): Because he cannot reply.

An Hon. Member; There are others.
Sardar Hukam Singh; If lie thinks 

that I may take it up when the Vote 
on Account is coming up, if you feel, 
Sir. that I should confine......

Some Hon. Members: Go on.

Sardar Hukam Singh: So far as in
stability is concerned, that is the 
second point, which if scrutinised, will 
explode the whole story. We have been 
told that out of 6Q Members elected 
to this Assembly, the Congress party, 
because it was the largest majority 
party, was asked to form the Ministry. 
They werff 26 out of 60 when they were 
asked to form the Ministry. They ran 
about; they were given offices. But, 
they did not convene any meeting of

the Assembly to pass their Budget,. 
Special provision was made and two* 
months^ Budget was passed by an Ordi
nance. They never called a meeting 
of the As.sembly, even for a day. That 
opportunity was provided to them so- 
that they may strengthen their posi
tion arid consolidate their ranks, 'rhey 
offered all temptations to all other* 
parties; Akalis, Jan Sangh and other 
persons were carried in aeroplanes by 
the Maharaja of Faridkot to the 
highest headquarters of the Congress 
command h4ce in Delhi and they were 
offered many temptations by the 
highest there who sit in judgment here 
now and complain of people crossing 
the floor. Every attempt was being 
made at that time to induce the people 
to come to that side. The Members 
there who had been given this autho
rity were given every encouragement 
that they should rope in one or the 
other b y  any method they might possi
bly employ and they did. Now, that 
Jan Sangh is a pariah and no talks 
could be had with them. But. at that 
time, that Jan Sangh members were 
also taken in and one was made a 
Deputy Minister fhere. One Member 
here, my hon. friend Mr. Agarwal said' 
that though Congressmen had raised 
their number b y  taking members fT*om 
other parties, th e y  have not offered 
Ministerships. I give him this infor
mation that certainly Ministerships 
also had been offered to them, to in
clude them and swell their ranks. 
They occupied the office for 2 months 
or 11 months. Every temptation was 
given, and all facilities provided. That 
artificial respiration could not give any 
additional strength to the Congress 
and as soon as they were xequired to 
go to the Assembly chamber, they 
collapsed ultimately because they had 
no substantial strength there.

Now when there were 26 Members 
out of 50, not out of 60, and elections 
in a double constituency had taken 
place and it was certain and every
body knew that two further seats had 
been added, at that time, this Pro
clamation was made and the Assembly 
dissolved. There was certainty as well 
that two other seats in Lehragaga 
whose election was coming up within
14 or 15 days, were going to be added 
to the United Front strength. Seeing 
that there was no chance, the Deputy 
Chief Minister, who was the hero of 
the Congress party in all the drama 
that had been played, Mr. Brishban, 
did not contest that election. He had 
withdrawn from the contest and had 
sat silently at home. It was certain 
that these seats must also have been 
added. So far as instability is concerned.. 
I think the United Front party was
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never more strong than at the time
when this Proclamation was made. It 
had a margin of about 9 seats, and I 
put it to the House whether other 
Assemblies with larger strength have 
even had that margin in Rajasthan, 

*Orissa and other places. This could 
not be any reason for dissolving this 
Assembly. The only reason that we can 
judge is, that as has been urged on 
the floor of the House......

Mr. Deputy-Speaker: Is all this in
order?

Sardar Hokam Singh: General dis
cussion of the Budget.

Mr. Deputy-Speaker: These are sup
plementary demands.

Sardar Hukam Singh: These are sup
plementary demands. But, the Budget 
was never discussed here. This is the 
Budget for the flrst time, so far as we 
are concerned. The Budget never came 
before Parliament and we had no 
occasion to discuss that.

Shri Punnoose (Alleppey): Without 
this, an intelligent discussion is impos
sible. How are we to discuss all these 
without some background?

Dr. S. P. Mookerjee: The State’s
interests are to be protected.

Mr. Deputy-Speaker: Oi^der. order. 
What I say is this. A Resolution was 
passed here earlier and hon. Members 
had ample opportunity before. The 
whole matter was discussed: whether 
the President should have notified thus 
and taken this step or not. All that 
has been said. The Budget has already 
been passed. This Parliament is only 
a continuation of the previous Assem
bly. 'Hiese are supplementary demands.
I thought the hon. Member may refer 
to this casually; but this seems to be 
the main topic here. I am sorry I am 
not able to agree with him.

Dr. S. P. Mookerjee: He is coming 
to other topics.

Mr. Deputy-Speaker: Let him start 
then. I am not going to rule out what 
all has been said. Let him start the 
new things. Naturally, hon. Members 
who come from 'PEPSU would like to
give some background. But. I think the 

ackground is covering the whole 
ground.

Sardar Hukam Singh: Sometim<!s,
the background is the whole ground 
that has to be g^ven.

The Minister of Finance (Shri C. D. 
Desiiinnkh): This is all very valuable, 
Sir. But, I feel sorry I shall not be

able to reply. I am concerned with the 
additional funds that I aih asking fbr.

Mr. Deputy-Speaker: I do not want 
to stifle any hon. Member. Hon, Mem
bers who come from that place parti
cularly are taking a lot of interest 
and they are sore about it. They have 
had an opportunity.

He was notDr. S. P. Mookerjee:
present that day.

Mr. Deputy-Speaker: Enough has
been s^id on that matter.

Shri. Namdhari (Fazilka-Sirsa): It is 
not the fault of Parliament that the 
hon. Member was not present. That 
was his own fault.

Sardar Hukam Singh: It is my fault. 
But, I can congratulate my hon. friend 
that he had had that opportunity. Now, 
I have mine. He should bear with 
patience.

Mr. Deputy-Speaker: The hon. Mem
ber may kindly go on.

Sardar Hukam Singh: Now, I
take up these supplementary grants. 
I put it to the Finance Minister 
even then because I judged from his 
looks that he was feeling that I was 
not relevant, but you were much ton 
busy and that could not be referred 
to you.

So far as these supplementary 
grants . are concerned—there is a sum 
under item No. 1(c)—Settlement Opera
tions. Due to the starting of settlement 
operations in Kapurthala and Melar- 
kotla districts, we are asked to vote 
an additional sum. It has been men
tioned on the floor of the House that 
the PEPgU Assembly did not do any 
thing. I am here to point out this one 
instance, that where the_ revenue was 
excessive, how far they went, what 
they were doing for the amelioration 
of the people. It is here that we flojk 
that a Committee has been appolntedT 
aM  now we are asked to sanction this 
sum for that Committee. Then again, 
the Home Minister thinks that the 
agrarian reforms w«re most urgent, 
but this Assembly did not pass that. I 
am surprised to read his statement on 
the subject. Here is a Committee 
appointed by the PEPSU Chief Minis
ter at the time under the chairmanship 
of the Development Minister, Sardar 
Dara Singh. It made its recommenda- 
Uons. Now we are required to vote for 
Rs. 6,000 more. All those recommenda
tions have been put in the form of a 
Bill. That Bill is before the Assembly. 
That has been introduced. A copy, as 
required by law, was to be sent to the 
States Ministry. That was sent: No
reply was given, and unless the 
approval was given, they could not
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FGardar Hukam Singh] 
proceed with the Bill. Now after dis
cussion with the Planning Commission, 
that approval has been given, but here, 
that Assembly and that Government 
are charged ^ t h  this accusation that 
they did not proceed with the agrarian 
reforms. The Government of India has 
now given the approval to the Bill 
which has been introduced in the 
Assembly, and on the 4th March, the 
Assembly wa6 superseded and dis
solved. I wonder how that accusation 
can be brought against that Assembly 
and that Government tha^ they did 
not proceed with the agrarian reforms 
which were very urgent. Now, I hope 
we will find some further recommen
dations in that Bill, because this Guv- 
ernment is most anxious to bring 
forward those reforms. We will see, 
when they are brought, whether there 
is any change made, because it is !iOt 
the fault of the Assembly, but it is 
the want of approval by the Centre 
itself, and then the same Assembly 
is being charged for the delay.

Shri Velayudhaii (Quilon cum Mave- 
likkara—Reserved—Sch. Castes): 'fhe 
President has given assent to that Bill, 
and therefore, I think it will become 
law.

Sardar Hnkam Singh: No, Sir, not
that.

Then, we find under Demand No. U:
“(a) Due to additional expendi

ture on travelling by the temporary
staff for re'^ision of electoral rolls.”

Now, the electoral rolls for 1952-53 
also have been completed. They are 
the latest. Even the revisions have 
taken place, but now there are 
rumours that new operations are being 
^ e n  on hand. About Rs. 4 lakhs might 
H b spent there. I wonder what is the 
idea under that if that is correct, be
cause I will have to find out if all 
that rumour is correct or not.

Then, about elections we have been 
told that there is temporary staff that 
has to be paid, for which we have 
been asked to vote this additional sum. 
Quite right; that was there. How that 
election was held is a story. It has 
already been discussed so far as 
certain areas were concerned, but this 
area was never here for discussion as 
to how that was manipulated and how 
those elections were held. In the 
Punjab where they found that the 
Legislative Assembly was not able 
enou^ to get their Members returned, 
they dissolved that and brought in 
Governor’s rule. In PEPSU in May 
1951, when the elections were drawing

near, when they found that they would 
not be returned, the Congress nominat
ed a Ministry which they called a popu
lar Ministry, so that they might 
win those elections. PEPSU was 
the only Ministry under which 
these by-elections were to be 
held. The Congressmen should see 
how other Parties would be feeling 
when elections all over India are held 
under the Congress patronage. It has 
been said in the statement of Dr. Katju 
that however much they might have 
tried, they would not have created that 
confidence in the minds of the oeople 
that the elections would be fair. That 
only means'that the election can only 
be fair if the Congress Party is in 
charge of those elections. Otherwise, 
whatever else others might do, the 
Congress cannot feel satisfied that ihe 
elections would be fair, and therefore, 
by every means possible, whether it is 
justified or hot. Congress must be 
brought into power so that they might 
be satisfied that the elections that are 
to be held are fair. And this is what 
has been done in the present case. In 
no case. Sir, where it was found that 
the administration was not being run 
properly or there was small balance 
have the elections been delayed so 
much.

We are told now that as soon as the 
Delimitation Commission finishes its 
work, the elections in PEPSU 
would be held, but it is curious 
to find—and it has been given 
out here that this was the 
necessary contingency—that the 
Delimitation Commission that had be
gun its work, instead of directing 
itself to its work in PEPSU. has gone 
to Bombay, and it has started at the 
other end. It is very strange. If the 
Congress is really sincere and wants 
that elections should be held in a fair 
atmosphere and as early as possible, 
then this gives the lie to their pro<- 
fessions. They ought to have proceeded 
with that State first where this con
tingency has arisen. I put it to the 
non. Mmister—as you have rung the 
bell and my time is over—whether 

Government is anxious to 
nold these elections as soon as possible.

Baba Ramnarayan Singh (Hazari- 
bagh West): No.

Sardar Hnkam Singh: If it is, Gov
ernment should come out with a 
dTOlaration, unequivocal and definite, 
that within such-and-such time the 
elections in PEPSU shall beheld. But 
so far as the Delimitation Commission 
is concerned, as it has started its 
work in Bombay, we feel doubtful and 
suspicious and feel that the Govern* 
ment’s intentions are not sinteire. It 
does not mean business. It is
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engaging itself in the task of the elec
tions that it should perform as early 
as possible.

Now, one word, Sir, so far as the 
Administrator is concerned.

Mr. Deputy-Speaker: The hon. Mem
ber has taken half an hour.

s . p . Mookerjee: No one else will 
speak from our party.

Mr. Deputy-Speaker: There is one
Member, Shri Bahadur Singh.

Dr. S. P. Mookerjee: Among those
who come from PEPSU, there is none 
else to speak barring these two.

Sardar Hakam Slngb: The submis
sion I have to make about the Adminis
trator is this. He took charge on the 
10th March. He went there to refom  
the administration, to see that the 
administration was made Purer, that 
.the services were toned up. The Home 
Minister told us that they were per
haps being demoralized. They have no 
security. On the 10 he reaches and 
during the night that he sleeps in 
PEPSU gets a revelation as the Pat- 
gambars got from God. The very next 
day he passes orders that four senior 
officers must proceed on leave. 1 
wonder whether any kuman being with 
all the capacity and equipment that 
God could grant him, could have judged 
for himself during the 12 hours that 
he had stayed there who those officers 
were who were corrupt, who were in
efficient, who were not desired. Before 
doing anything, before acquainting 
himself with the business of the State, 
he at once passes orders that these 
four must proceed on leave. They had 
not applied for leave. Th^^ did not 
want it. If they are ineflftcient, let 
chargesheets be prepared against t h ^ ,  
and then let them be dismissed. We 
do not want corrupt officers. We will 
co-operate with the hon. Minister, if 
he really means that. But the suspi
cions that have been aroused are that 
the Adviser had either taken his in
structions from here or he has been 
inspired by Congress people there, who 
want Congress to come into power 
again, and thus the atmosphere for 
that is being prepared. Then, there 
have been wholesale transfers. I won
der if I could name those persona, if 
I tell the House their community, I 
would be called communal. But it is 
strange they are all Sikhs that are 
being victimised. I am not afraid of 
being called communal; if I want Justice 
for one community, and if that is com- 
munalism, I am really communal, and 
I do not wafnt to lag behind in that 
matter. But I wonder if the Adviser

had even the time to look into the 
records of these persons, before these 
wholesale transfers have been made. I 
would only ask the hon. Minister to 
just And out what has happened in 
the case of one officer, about whom 
there were records to .the effect that 
in elections, he was meddling with the 
boxes, and that he had really inter
fered with the free exercise of vote, 
about whom there were complaints 
that he was present in a meeting pre
sided over by a Communist member, 
and about whom the panchayat had 
given its decisions, and about whom 
the hon. Home Minister is also com
plaining here. He has been promoted 
and given charge of a district, while 
others have been sent back, demoted, 
transferred, sent on leave or other 
such actions are being taken against 
them. I leave it to the Members of 
the House to judge whether this is a 
step towards the purification of the 
services or the toning up of the 
services. Where it is leading to, I leave 
It to the Members to Judge.

Mr. Depaty-Speaker: I have now
received the cut motions that have 
been tabled in the name of 
Mr. Punnoose.

Cut Motion No. 1 relating to Demand 
No. 11 is in order.

I find that cut motions Kos. 2 and
3 relating to Demands Nos. 15 and 20 
respectively are out of order. The 
first one relates to the question of 
appointing one officer to perform the 
duties of Revenue Commissioner, Chief 
Electoral Officer and Claims Officer, 
etc. This Demand No. 15 relates to 
arrears of pay due to them. That is 
all that is there.

Shri Punnoose: What is the diffi
culty?

Mr. Deputy-Speaker: The difficulty 
is that it is a matter of policy. 
Arrears of pay have to be paid. Now, 
the hon. Member wants to raise the 
question of appointing one officer to 
perform these several duties. The 
officer was already there. At the time 
when the Budget Estimates were pre
sented before the PEPSU Assembly, 
this appointment was approved by 
that Assembly. Therefore we ouglft 
not go into the question of one person 
being appointed to perform the duties 
of Revenue Commissioner, Chief Elec
toral Officer and Claims Officer etc. 'fhe 
arrears of salary are there. The point 
here simply is whether there is any 
objection to the arrears being paid, or 
if in the meanwhile, he has b ^ n  dis
missed, no arrears will be paid; or 
something of that kind can be raised. 
Arrears of salary have to be paid.



[Mr. Deputy-Speaker]
unless there is an order that they 
ought not to be paid. So, this cut 
motion raises a question of policy, 
which does not arise here. I am, there
fore, not allowing that.
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As regards cut motion No. 3 relat
ing to Demand No. 20, it raises the 
question of higher pay paid to the 
&cretary, Law Department. If a 
higher officer is placed as Law Secre
tary, he carries his higher salary along 
with him. Therefore even that is a 
matter of policy. So this question does 
not arise. This cut motion also is out 
of order.

As tor the other two cut motions 
Nos. 4 and 5, relating to Demands 
Nos. 30 and 33, they are accepted, as 
both of them relate to new services.

So far as the cut motion given 
notice of by Mr. Jaisoorya is concerned, 
I have Just received notice of it.

Dr. Jaisoorya (Medak): You can
waive notice.

Mr. Deputy-Speaker: I am not pre
pared to waive notice.

The low salaries paid to twenty-four 
temporary clerks.

Shri Punnoose: I beg to move:
‘That the demand for a Supple

mentary grant of a sum not ex
ceeding Rs. 2,06,600, in respect of 
Elections for Legislatures be 
reduced by Rs. 100/'

*•

Huge sums spent for Locust Control 
measures.

Shri Punnoose: I beg to move:
"‘That the demand for a Supple

mentary grant of a sum not ex
ceeding Rs. 1,84,200, in respect of 
Agriculture be reduced by Rs. 100.”

Heavy amount spent for the industrial 
exhibition at Patiala,

Shri Punnoose: I beg to move:
“That the demand for a Supple

mentary grant of a sum not ex
ceeding Rs. 79,700, in respect of 
Industries and Supplies be reduced 
by Rs. 100;»
Mr. Deputy-Speaker: Cut Motions

moved:
“That the demand for a Supple

mentary grant of a sum not ex
ceeding Rs. 2,06,600, in respect of 
Elections for Legislatures be 
reduced by Rs. 100.’*

“That the demand for a Supple- 
mentargr ghmt of a sum not txr

ceeding Rs. 1,84,200, in respect of 
Agriculture be reduced by Ris. 100.’*

“That the demand for a Supple
mentary grant of a sum not ex
ceeding Rs. 79,700, in respect of 
Industries and Supplies be reduced 
by Rs. 100,**

Shri Bahadur Singh (Ferozepur- 
Ludhiana-Reserved—Sch. Castes): Mr. 
Deputy-Speaker, I wanted to speak 
on the general situation in PEPSU 
and also on the Proclamation. But as 
you have ruled out that subject, if 
you would allow, me, I would like to 
speak on the demands for grants on 
account, and refer to the general situa
tion in PEPSU and the Proclamation.

Mr. Deputy-Speaker: I cannot in
anticipation give any ruling. Now the 
House is discussing the supplementary 
demands for grants.

ShH Bahadur Singh: You have said 
that Members should speak on the 
supplementary demands for grants 
only, I want to speak on the general 
situation ir\ PgPSU regarding this 
Proclamation.

Mr. Deputy-Speaker: Am I to under
stand that the hon. Member wants to 
know whether he can speak on that 
particular matter, on these supple
mentary demands for grants? I say 
‘No*. If the hon. Member wants to 
say something in regard to some other 
matter, I wiU take it that he is not 
speaking on this subject now, and 
therefore I will call upon another hon. 
Member who wants to speak. 
Mr. Punnoose.

Shri Bahadur SUigh rose—
Shri Velayudhan: He wants to

speak. Sir.

Mr. Deputy-Speaker: Who are the
to speak on his 

sufficiently old to speakfor himself.
He did not want to speak on this 

matter. Therefore, when the Appro
priation Bill comes, up, he will speak, 
and I will reserve my judgment till tnen.

Shri Bahadur Sinrh: If you would 
allow me, I want to speak something 
on this subject itself, namely the sup
plementary demands for grants.

Mr. Deputy-Speaker: How can I go 
on changing my mind? And how can 

M Member go on changing hismina?
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^  «15 91-^
q m  ^  TT*r fip*JT I ^
« P ^  ^ ftp r I  ft> ^  «PT JT?

t  artr ^
?Tf«5 %, 3ft 

a r W l v n i s *  5  I

Sbri Babsdar Stagh: I wanted to
speak on that, but after hearing your 
ruling, I want to speak on these sup
plementary demands for grants them
selves, because I want to explain 
certain things.

Mr. Depoty-Speaker; The hon. Mem
ber therefore evidently knew this 
before. I will allow him an opportunity 
to speak now.

«(V W.J; rrfir
JT#rs ^  f i t  ^

5 ’TWi *niT *JT
^i^«i «T 'TT fip ^  3ft

ij- *1  ̂ ^  
f t r a #  a w  ^  

ai^ ^PafF̂ igFT aT«TTr ^
’TRT *T  ̂fV*1T I ^TT^f
i  ^  ST  ̂ 5  sftr ^

^  ^TWiT^ #  sfjfr fVTi

1 1

[Pandit T hakub IJasb] Bharqawa t]
' in the Chair)

^  f  «PT?? ark
w r y  «ft fH P )w <  »i^

g?T ^  <1^ ar^ft

5T  ̂ ^  J T !n ^
iR j ^  ?it ^

f * T p ! ^ w n ^ ' f  f f f twJi  
5^  3Rim ^  i i v t f r  ^  «iNjr?y 
v r e r  % ^  ^5?r % wt»r ^

^  ’FCW 5̂T%
^rV t̂VT %oe ^  ^  fip^ fif

r̂r ^  1 
arŵ T ^  aft̂  *ft
*  ipfV ?, m«R ift »nfr ![ aftr 
C T n w rf tro  ’ f t  f W  »nr ?[ aO r f P R

% M  irft V T *  j H g f W

*  * n f r i i  T T > f t ? * n ^ ^  fwPr-

4ii|4 ^  SBTtrr Pf

Shri Punnoose: The very peculiar
circumstances in which these supple
mentary demands for grants are 
brought before this House make it 
necessary for me to make a few obser
vations. I fully understand that the 
scope of the present discussion is 
rather limited, and I will try to restrict 
myself. Nevertheless, it cannot be 
forgotten that the original demands 
were not voted by this House, and the 
principle of the whole Budget has not 
been discussed here. Tq speak on 
these supplementary demands, without 
some reference to the principle under
lying the Budget would make the 
whole discussion, as far as I can see, 
very very unmlelligible. So far as I 
could see, we have to take the whole 
subject and not merely a piece of it.

I have given certain cut motions, 
the object of which is to bring before 
this House how badly things have 
been handled in PEPSU. The Consti
tution in PEPSU has been suspended, 
and the President has taken over 
power.

Very specious arguments have been 
brought in for that and today we are 
:i ker to vote for demands,--demands 
emerging from the Adipinistration 
that was in existence in PEPSU 
during the past months. The hon. the 
Home Minister said that the condition 
of law and order had deteriorated and 
that a stable Ministry had become 
almost impossible with the result that 
the President has to take over power. 
Bui looking into these supplementary 
demands it is clear that the amounts 
are required for the very offices and 
officers who have been handling things 
in PEPSU in such a rotten manner, 
those very officers who have been 
responsible for the malpractices in the 
election" and who have made PEPSU 
a laughing stock in this country— the 
Chief Electoral Officer, the Revenue 
Officer and others. Now, something 
Jike 2 lakhs of rupees is demanded for 
the elections to the Legislature 
PEPSU has got a siugular record in 
this particular aspect. It has got the 
largest number of election petitions 
and a large amount has been spent on 
these Tribunals. I would ask the
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(Shri Punnoose]
Ministry, the Central Government 
which is now bringing this demand, 
'What it has done to make an inquiry 
onto the last PEPSU elections.

Shri Yelayudhan: Tribunals are
there.

Shri Pannoose: These tribunals—
how was it made necessary? Why 
these Tribunals had to come into 
existence?

Shri Velayudhau: ConstiluMon.
Shri Punnoose: Constitution'’ The

Constitution was thoroughly over
looked. Everybody knows, and it is 
common talk in PEPSU, that the Raj- 
pramukh and the two contending 
parties—their forces— ĥad a free play 
and interplay with regard to these 
nomination papers, and the Returning 
Officers were tools in their hands, with 
the result that a large number of elec
tion petitions came up and so much 
of money had to be spent. So I would 
strongly bring before this House the 
point that the present demand is only 
to condone irregularities that were 
there in the administration of PEPSU.

Secondly there is another demand, 
with regard to the Law Officer. At 
a time when law and order in the 
State has deteriorated very much, 
when the Home Minister himself has 
made it the plea for taking over 
power, I would like to ask why this 
additional expenditure? Well it is 
freely accused that police officers in 
that State are hand in glove with the 
Biswedars and even the Rajpramukh.
I am told that broad daylight dacoity 
is taking place and that some of these 
leading dacoits are going about in the 
country scot-free while those officers 
are there. And then this additional 
expenditure is demanded!

An Hon. Member: Have we got
quorum, Sir?

Mr. Chairman: Yes, there is quortim.
Shri Pannoose: Sir, there is another 

demand for Rs. 24,666 for the Raj«- 
pramukh.

Shri C. D. Deshmokh:
the demand?

Number of

Shri Pmnnoose: Page 33—staff,
household and allowances of RaJ- 
prAmukh.

ftori Velayudhan: T)iere is the Raj- 
ffamukh there.

Ahri Punnoose: This Rajpramukh
fets more than 5 lakhs of rupees in

his capacity as Rajpramukh and an
other 5 lakhs and odd in the capacity 
of the Maharaja of Patiala. On the 
whole, he gets 17 lakhs of rupees. 
That means^ every living human being 
in PEPSU is charged 12 annas each 
for the blessing o f having this great 
potentate, the Rajpramukh, who seems 
to be hectically active in every politi
cal aspect and even in un-political 
activltfoi. And I am told that this 
particular Rajpramukh is blessed with 
a large number of brothers—more 
than 40—and I am also told that he 
has got—I have no objection to that— 
a great blessing* of children.

Well, Sir, whatever that be, my 
objection is in voting for this addi
tional amount. What has to be done 
is that a thorough enquiry, should be 
made into the doings of this RaJ- 
pramukh and he shoiild be kept out 
of the picture; instead of suspending 
the Constitution in PEPSU, abolish 
this post. In speaking against these 
demands, I submit before this House 
that it is only proper that a thorough 
enquiry be made into the past elec
tions, how they have been conducted 
and how the Chief Electoral Officer as 
well as other Returning Officers have 
conducted themselves, because such 
an enquiry is necessary in order to 
be sure that the next elections would 
be free and also that the activities of 
the Rajpramukh who seems to have 
his finger in every pie there, in every 
political activity and the Biswedars 
who are doing all the. mischief there 
be brought to book.

Shri Yelayudhan: On a point of
ihformation, Sir. May I know from 
the Home Minister or the Finance 
Minister whether the Bill that has got 
the assent of the President for the 
PEPSU State will become law or will 
it be suspended?

Mr. Chairman: I have not been able 
to follow the question.

Shri Yelayudhan: The agrarian
legislation that has ggt the assent of 
the President before, when the Consti
tution was in operation there, whether 
that bill will become law in PEPSU 
State or not. ^

Mr. Chairman: Which Bill?
Shri Yelayudhan: The Agrarian Re

forms Bill which had got the assent 
of the President before.

Mr. Chairmaii: The question is not 
clear. If the hon. Member is referring 
to certain agrarian reforms......

•♦•Expunged as orJerd by the Oliair*
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Shri Velayadhan: What I was refer
ring to is this. The PEPSU Legisla
ture passed an agrarian legislation 
that had got the President’s assent also. 
Will that become an Act there now 
in PEPSU and will it now be brought 
into effect?

Mr. Chairman: « I think so far as 
these supplementary grants are con
cerned, the question is absolutely 
irrelevant.

^  fvnfTPrr
; 3nr^ ^  ^

f  I

aftr ^  ^  f  3TT ^  arnr 
^  ^  «fV I

^  ^  CHfT ^TWRT %

^  f  ^  ŜRTK

T t arrr ^  ^  ^
t  fv  ^  ^  ^
?fti

H4(MT ^  ^
^  {̂)dl I >3̂  ^

feiTPiTF «ff I ^
2TI[T ^  3ftr Pff’P PfTcrr Pf ^

fr^rr^^
^  I 3nTT ^  WVjjsT

3Tin: «ft ?ft
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Sftrdar Lai Sinch (Ferozepur-Ludhl- 
ana): Sir, I ask is this relevant again?
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Mr, CaiiiMiitii; Will the hon. Member 
not shout like this? On his objection,
I was just asking the hon. Member not 
to speak about these things and yet 
he shouted. I will ask the hon. Mem
ber to limit his remarks only so far 
as his reply to the comments of 
Sardar Hukam Singh is concerned- 
Otherwise any remarks which are be
side the scope of supplementary 
grants are not relevant.

W ^  oTHT H
IT? f
ittfA ^  ^  ^  ?  i
■mfr ^ f5p HI

anSf I ^  5Tt t  ^
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v r f e n  i w r
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^c>T + < d l f  I

Sardar Lai Singh: Sir, having
spoken at length last time, I had no 
intention of speaking on this occasion, 
but the observations made by various 
hon. Members just now, force me to 
say a few words. There are two 
fundamental principles recognised all 
over the world which we should never 
forget. One is that it is the moral 
responsibility of the majority in every 
place to win over tha confidence of 
the minority by its fair and generous 
treatment. This principle should not be 
lightly ignored if there is to be good 
will for the administration.

Ch. Ranbir Singh (Rohtak); Is this 
relevant to the Supplementary Demands 
for Grants?

Mr. Chairman: The hon. Member
who is on his legs will resume his 
seat. He knows the rules of the House. 
I want to point out to him that since 
Sardar Hukam Singh had not spoken 
on the previous occasion, the Deputy- 
Speaker allowed him some latitude to 
refer to other aspects which do not 
strictly come within the scope of the 
Supplementary Demands. The hon. 
Member who is now speaking spoke on 
that day and he has himself prefaced 
his remarks by saying that they do not 
strictly come within the scope of the 
present discussion, I would request him 
to reserve his remarks for some other 
occasion. If he wants to speak on the 
Supplementary Demands, he can; 
otherwise, I will have to rule that 
his remarks are not within the scope 
of the present discussion.

Sardar Lai Singh: Sir, I will sub
mit to your ruling and would not say 
much about the general matter. Since 
other hon. Members were allowed to

say something which was not pwtlr
nent to the Supplementary Demands, 
I had to make a few observations in 
the general interests of communal 
harmony and better understanding, if 
for no other purpose. But I will sub
mit to your ruling and forego that 
pleasure.

Under a democracy, it is not enough 
only to So justice, but it is equally 
important to show to the public that 
justice is being done. I do not want 
to go into the history of the suspen
sion of the Constitution. I had in my 
last talk exploded the pretensions 
about deterioration of law and order» 
about the narrow majority, in Assem
bly about Members crossing the floor, 
and so on. I had smjashed thesje alle
gations. They could not stand a 
moment’s scrutiny. I had also shown 
that the provisions of Article 352 and 
Article 356 had been thrown to the 
winds by our Government. Today, it 
has been shown by facts and figures 
i.e. by comparing the record of 1952 
and 1953, that Law and Order position 
has improved very greatly.

Ch. Ranbir Singh: Is it relevant?

Sardar Lai Singh: Coming to the 
subject-matter of the Budget, I would 
like to say that, now that the 
Central Government has taken over 
the PEPSU' Government, I do 
hope that the administration will 
be carried on in a manner which
would inspire confidence in the public 
as a whole and which will be con
ducive to communal harmony and 
better understanding among the diffe
rent classes of people there. P l^SU  
is a border State and we must not 
overlook this fact. If there is necej- 
sity for communal harmony and better 
understanding it is in the Border 
State of PEPSU.

As regards education, I find that 
even though people of the State have 
been clamouring to establish a Uni
versity in PEPSU yet......

Mr. Chairman: I am very sorry to 
interrupt the hon. Member again. 
There is no demand relating to any 
University in this supplementary 
demand.

Sardar Lai Sisfli: It is about edu
cation and I can say as to what is 
needed in the matter of educatiou.

Mr. Chairman: This is exactly what 
the hon. Membez said on the other 
day. I do not say It is not relevant. 
If there is a complaint it should be 
ventilated here. But at the same time 
I am sorry to say that it is not rele
vant so far as the supplemental
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demand Is concerned. If 
make any observations In regard to 
Sny matter relating to supplementary 
dmaSds. I wiU certainly allow him to 
d r “  l i  he has nothing to say ne 
should reserve his remarks for some 
other occasion.

Sardar U1 Singh: Of course. I shall 
submit to your ruling; but the Budget 
includes education and I thmk «  is 
the right of Members to point out what 
has been omitted.

Mr Chalrmaii: The Budget is not 
before the House; only the supple
mentary demands are before the 
House. '

Sardar Lai Singh: Then I shall re
serve my remarks tor some other 
occasion.

Shri C. D. Deshmukh: This has been 
the strangest debate in which I have 
participated either in Parliament or 
out of Parliament and much of it has 
been above my head. It seems to me 
that Instead of being supplementary 
demfinds, it is a kind of supplementary 
debate, in continuation of the debate 
concerning the resolution which was 
passed last week, and although I am 
glad that some hon. Members found 
■n opportunity of making observations 
which they could not make on that 
occasion, I hope they will not expect 
me to furnish a reply, because I do 
consider that that is not relevant loi 
our purpose.

An Hon. Member: A reply has
already been given.

Shri C. D. Deshmukh: As the hon. 
Member reminds me, a reply has been 
given and action has been taken, 
namely approval of the action of 
Government. .

Before I come to the supplementary 
demands, I would like to deal with 
one point which some hon. Members 
made and that is that they felt Justi
fied in making observations In regard 
to the background and budgetary 
policy, because they did not have the 
^portunity of discussing the main 
Budget. 1 am told that the main 
budget was passed in the regular way 
by the Assembly in PEPSU. Now if 
that is so we are sort of legal inheri
tors, constitutional Inljerltors. All that 
literature has been published and L 
take it that it is available to hon. 
Members. I submit that that cannot 
furnish them with an opportunity of 
reopening matters which were fully 
dealt with on that occasion. There

fore, I think we must confine our
selves strictly to the items of this 
Supplementary pemand.

Out of the five cuts which were 
moved, two have been disallowed, but 
I see that the hon. Member who moved 
cut motion No. 2 did make a reference 
to the subject-matter of his cut motion. 
I take it that it is a general observa
tion and in the course of my reply I 
shall deal with that

I shall now deal with cut motion 
No. 1 first, >yhijh was in regard to 
the grades of clerical establishments 
of non-Secretariat Departments iu 
PEPSU. The grades are Junior clerks 
Rs. 40-2--60 and 60—4—200.

Shri Namhiar (Mayuram): Very
low!

Shri C. D. Deshmukh: My voice is 
low, or the scales?

Shri Namhiar: The scales, not your 
voice.

Shri C. D. Deshmukh: In addition 
to the above, they are entitled to 
dearness allowance at the rates admis- 

. sible to the employees of the Central 
Government prior to June 1951. Now 
these scales of pay were sanctioned 
soon after the formation of PEPSU 
with effect from 1st September 1948 
and more or less 20 per cent, less than 
prevalent in the neighbouring State 
of Punjab. The scales of pay in the 
covenanting States were much lower 
than these scales. These scales of pay 
and allowances are applicable to all 
temporary posts in the State Depart
ments, including 24 temporary posts 
of clerks created for three months in 
the Office of the Deputy Commissioner 
referred to, or contemplated by the 
mover of this motion. Therefore, the 
point I wish to make Is that there 
has been no discrimination in this 
particular case.

Now, in regard to Cut Motion 2., 
which was disallowed, but which was 
referred to nevertheless, I would like 
to say that Rs. 900 out of Rs. 25,030 
represent as payment of special pay 
and allowances to the Commissioner, 
Revenue, who worked as Chief Con
trol Officer in addition to his own 
duties for some time and as Claims 
Officer in addition to his substantive 
duties for a different period. The 
three posts were never combined at 
one and the same time and this was 
a stop-gap ar^ngement pending the 
appointment of a wholetlme offices.
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Now, Sir, although the hon. Member 
who moved the motion has not refer
red to it, since the moving of the 
motion casts some doubt on It, t 
would like to make a few observation:> 
in regard to the steps taken with re 
gard to the locust invasion. Locust 
has been quite active in PEPSU since 
1950 and big swarms have been visit
ing different districts from time to 
time. During the year 1952-53 locust 
flwarms began to visit the various 
districts from July 1952. In the 
months of August and September 1952 
some of the areas in the districts of 
Bhatinda, Sangrur, Patiala and Fateh- 
gar-Sahib were badly affected and eggs 
were laid in 216 villages extending 
over an area of 20,000 acres. The 
situation was at its worst in Septem
ber 1952, though some of the swarms 
also visited a number of places in 
October 1952 as well. In order to flght 
out this menace staff for the locust 
control had to be appointed and also 
such equipment as dusting powder, 
spray pumps, conveyance, etc., had to 
be purchased. As one never knows 
^ e r e  the locust swarms may strike, 
the staff had to be kept posted at all 
the important key points and a number 
01 equipments and insecticides had to 
be purchased in accordance with tne 
instructions of the Director of Locust 
Control, Government of India. Out of 
a total expenditure of Rs. 1,83,900 the 
expenditure of the staffs and their T.A. 
amounted to Rs. 10,000. Then, there 
was medicine purchased for Rs. 61,500 
and cost of equipment amounted to 
nearly Rs. 55,000. The rest of tne 
money was spent on ‘Miscellaneous’ 
tnmgs like conveyance, drugs, etc 
But for the taking of tfmely action’ 
the locusts would have done immense 
harm to the crops which were almost 
completely saved from the damage 
The locusts also would have multi

spread not only to areas in 
^  surrounding States like Punjab and Rajasthan.

There was some question about an 
industrial exhibition which is the
subject matter of Demand No. 33. Tne 
industrial exhibition at Patiala is
being held with a view to popularis
ing and encouraging Industries ol that 
State. The total amount of Rs. 60,000 
anticipated to be spent for this pur 
pose will be partly set off by the gate 
money and rent of stalls, etc., which 
has been estimated at Rs. 50,000.
Thus the total net cost to be burnt 
by the State exchequer Is not likely 
to cxceed Rs. 10,000 which is quite
commensurate with t)re results achiev
ed by the popularisation of industries 
among the people of the State.

Ther^ was a reference about the 
allowance of the Upralprainuklt X atn

told that this allowaqqe is to be paid 
as an arrear to the heir apparent to 
the late Maharaja of Kapurthala who 
was the Uprajpramukh and that now 
that office has ceased to exist.

Shrl Na:::''5!ar: Then wl“7 should
the money be paid now?

ShH C. D. Desbmukh: It is the
practice of the Government to pay 
money which is due. The hon. Member 
finds it surprising, but that is done. 
These are old fashioned ideas of pro
perty and justice.

With respect to these Supplementary 
Demands it might havQ been possible 
for the Government then to put them 
through the November session. But 
for some reason that was not possible. 
That is why they have come here. 
And purely just on their merits I think 
you will be satisfied that they are all 
justified and I hope, therefore, the 
House will approve of them.

Mr. Chairman: I will proceed to put 
the cut motions to vote—cut motion 1 
relating to Demand No. 11, cut motion 
No. 4 relating to Demand No. 30 and 
cut motion No. 5 relating to Demand 
No. 33. The question is:

**That the demand for a Supple
mentary grant of a sum not ex
ceeding Rs. 2,06,600, in respect of 
Elections for Legislature be re
duced by Rs. 100.*'

The motion was negatived.
Mr. Chairman: The question is:

'That the demand for a Supple
mentary grant of a sum not ex
ceeding Rs. 1,84,200, in respect 
of Agriculture be reduced by 
Rs. 100.” .

The motion was negatived.

Mr. Chaimun: The question is:
“That the demand for a Supple

mentary grant of a sum not ex
ceeding Rs. 79,700, in respect of 
Industries and Supplies be re
duced by Rs. 100.”

The motion was negatived.
Mr. Chairman: I shall now put the 

Demands to the vote of the House. 
The question is:

‘That the respective sums not 
exceeding the amounts shown in 
the third column of the Order 
Paper in respect of Supplemen
tary Demands Nos. 1, 7, 11, 14«
19, 17. 20, 22, 24, 27, 29. 30. 31,
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33. 34. 36, 38, 40, 41, 42, 43, 43-A, 
43-B, 44, 44-A, 47. and 48 be
panted to. the President, out of 
the Consolidated Fund of the 
State of Patiala and East Punjab 
States Union to defray the charges 
which wUl come in course of pay
ment during the year ending the 
31st day of March, 1953, in res
pect of the corresponding heads of 
Demands entered in the second 
column thereof.”

The motion was adopted.

[The motions for Supplementary 
Demands for Grants which were 
adopted by the House are repro^ 
duced below—Ed. P.P.]

D e m a n d  N o . 1— L a n d  R e v e n u i :

“That a supplementary sum not 
exceeding Rs. 2,58,000 be granted 
to' the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Land 
Revenue.”
D e m a n d  No. 7—O t h e r  T a x e s  a n d  

D u t i e s .

‘‘That a supplementary sum not 
exceeding Rs. 98,900 granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Other 
Taxes and Duties.”

D e m a n d  No. 11—E l e c t i o n s  f o r  
L e g i s l a t u r e s .

“That a supplementary sum not 
exceeding Rs. 2,06,600 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab Stales 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of £lec* 
tions for Legislatures.”

D e m a n d  No. 14—F in a n c e  D e p a r t m e n t

“TTiat a supplementary sum not 
exceeding Rs. 61,000 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab Slates 
Union to defray the charges whJcti 
wiU comc in course of payment 
during the year ending the 31st

March, 1953, in respect of Finance 
Department.”

D e m a n d  N o . 15—R e v e n u e  D e p a r t m e n t

“That a supplementary sum not 
exceeding Rs. 25,300 be granted 
tq the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Revenue 
Department.”
D e m a n d  N o . ‘ 17—A g r i c u l t u r e  a n d  

F o r e s t  D e p a r t m e n t .

“That a supplementary sum not 
exceeding Rs. 10,200 be granted 
to the President out of the Con
solidated Fund of the Stat^ of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Agri
culture and Forest Department.”

D e m a n d  N o .  2 0 — L̂a w  a n d  L o c a l  S e l f  
Go v e r n m e n t  D e p a r t m e n t .

“That a supplementary sum not 
exceeding Rs. 7,900 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Law 
and Local Self Government 
Department.”

D e m a n d  N o .  2 2 — D i s t r i c t  A d m i n i s t r a 
t i o n .

“That a supplementary sum not 
exceeding Rs. 20,400 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st
March, 1953, in respect of District 
Administration.”

D e m a n d  No. 24—A d m i n i s t r a t i o n  o f  
J u s t i c e .

“That a supplementary sum not 
exceeding Rs. 42,500 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab Stales
Unipn to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in ^respect of Ad
ministration of Justice.”
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I>EMAin> N o .  27— ^ E d u c a t io n

“That a supplementary sum not 
exceeding Rs. 100 be granted 
to the President ou  ̂ of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the olst 
March, 1953, in respect of Edu
cation.”

D e m a n d  No. 29—P u b l i c  H e a l t h

“That a supplementary sum not 
exceeding Rs. 100 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of pa3rment 
during the year ending the 31st 
March, 1953, in respect of Public 
Health.”

D em a n d  N o .  30— AcRicuLTtrRE

“That a supplementary sum not 
exceeding Rs. 1,84,200 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31 at 
March, 1953, in respect of Agri
culture.” "

D e m a n d  No. 31—V E T E im r A iy

“That a suppleme^ntary' sum not 
exceeding Rs. 100 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Vcteri 
nary/*

D e m a n d  No. 33—I n d u s t r i e s  a n d  
S u p p l i e s

“That a supplementary sum not 
exceeding Rs. 79,700 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 81st 
March, 1953, in respect of Irdus- 
tries and Supplies.”

D e m a n d  N o . 34—M i s c e l l a n e o u s  
D e p a r t m e n t s .

“!r>Wit a supplementary sum not 
exceeding Rs. 1,07,800 granted 
to the President out of the Con
solidated Fund of the State of

Patiala and East Punjab States
Union to defray the charges which 
will come in course of pajnnent 
during the year ending the 31st 
March, 1953, in respect of Miscel
laneous Departments.” •

D e m a n d  N o .  36 .— C i v i l  W o r k s

“That a supplementary sum not 
exceeding Rs. 4,48,900 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Civil 
Works.”

D e m a n d  N o . 38—C a p i t a l  O u t l a y  ONt 
E l e c t r i c i t y  S c h e m e s  ( w i t h i n  t h k  

R e v e n u e  A c c o u n t ) .

“That a supplementary sum not 
exceeding Rs. 31,900 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st
March, 1953, in respect of Capital 
Outlay on Electricity Schemea 
(Within the Revenue Account).”

D e m a n d  No. 40—S u p e r a n n u a t i o n  
A l l o w a n c e s  a n d  P e n s i o n s .

“That a supplementary sum not 
exceeding Rs. 2,05,000 be granted 
to the President out of the Con
solidated- Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Simer- 
annuation Allowances and Pen
sions.”

D e m a n d  N o . 41—S t a t i o n e r y  a n d  
P r i n t i n c .

“That a supplementary sum not 
exceeding Rs. 3,22,700 be granted 
to the President out of the Con
solidated Fund of the State of 
Patial^ and East Punjab States 
Union to defray the charges which» 
will come in course of pajrment 
during the year ending the 31st 
March, 1953, in reimect of 8 t ^  
tionery and Printing.”

D e m a n d  N o .  "42— M i s c e l l a n e o u s

“That a supplementary stim not 
exceeding Rs. 17,38,400J ^  g ran |^
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[Mr. Chairman] 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union^to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Miscel
laneous.”

D e m a n d  N o ,  43— E x p e n d i t u r e  o n  
D i s p l a c e d  P e r s o n s

“That a supplementary sum pot' 
exceeding Rs* 200 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Ex
penditure on Displaced Persons.’*

D e m a n d  N o .  43- A — C o m m u n i t y  
D e v e l o p m e n t  P r o j e c t s .

“That a supplementary sum not 
exceeding Rs. 4,29,400 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States
Union to defray the charges which 
will come in course pf payment 
during the year ending the 31st 
March, 1953, In respect of Com
munity Development Projects.”

D e m a n d  N o .  43- B — C a p i t a l  O u t l a y  o n  
I n d u s t r i a l  D e v e l o p m e n t .

“That a supplementary sum not 
exceedmg Rs. 3,00,000 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States
Union to defray the charges which 
wiU come in course of payment 
durmg the year ending the 31st 
March, 1953, in respect of Capital 
Outlay on Industrial Development.**

D e m a n d  N o .  44— C a p i t a l  A c c o u n t  o f  
I r r i g a t i o n ,  N a v i g a t i o n ,  E m b a n k m e n t  
a n d  D r a i n a g e  W o r k s  ( O u t s i d e  t h e  

R e v e n u e  A c c o u n t ) .

“That a supplementary sum not 
cxc^ding Rs. 100 be granted 
to ttie President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Capital 
Account of Irrigation, Navigation, 
Embankment and Drainage Wortcs 
<Outsicie the Revenue Account).

D e m a n d  No. 44-A—C a p i t a l  O u t l a y  o n
M u l t i - P u r p o s e  R i v e r  S c h e m e s —  

B h a k r a  N a n g a l  P r o j e c t

“That a supplementary sum not 
exceeding Rs. 28,61,600 be granted 
to tiie President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Unidn to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Capital 
Outlay on Multi-Purpose River 
Schemes-Bhakra Nangal Project.**

D e m a n d  N o .  47—C a p it a l  O u t l a y  o n  
S c h e m e s  o f  S t a t e  T r a d i n g .

“That a supplementary sum not 
exceeding Rs. 100 be granted 
to the President out of the Con
solidated* Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Capital 
Outlay on Schemes of State Trad
ing.”

D e m a n d  N o . 48—I n t e r e s t  F r e e  a n d  
I n t e r e s t  B e a r i n g  A d v a n c e s .

“That a supplementary sum not 
exceedinit Rs. 19,72,500 be granted 
to the President out of the Con-

• solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of pajmnent 
during the year ending the 31st 
March, 1953, in respect of Interest 
Free and Interest Bearing 
Advances.”

Of t o

PATIALA AND EAST PUNJzVB 
STATES UNION APPROPRIATION 

BILL. •
The Minister of Finance (S lu r !  C. D. 

DesbmnUi): I beg to move for leave 
to introduce a Bill* to authorise pay
ment and appropriation of certain 
further sums from and out of the
Consolidated Fund of the State of 
Patiala and East Punjab States Union 
for the service of the financial year 
1952-53.

Mr. Chairman: The question is:
“That leave be granted to intro

duce a Bill to authorise payment 
and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State 
of Patiala and East Punjab States 
Union for the service of the finan
cial year 1952-53.**

The motion was adopted




